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Page No.# 1/3

GAHC010045752025

       undefined

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. : WP(C)/1409/2025 

PARBIN SULTANA 
PROPRIETOR, M/S JPIS ENTERPRISE, W/O MD. JIYAUR PASA, NALBARI 
TOWN, WARD NO. 8, P.S. AND P.O.- NALBARI, DIST- NALBARI, ASSAM-
781335

VERSUS 

THE STATE OF ASSAM AND 8 ORS. 
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT 
OF ASSAM, REVENUE AND DISASTER MANAGEMENT DEPARTMENT, 
DISPUR, GUWAHATI-06, ASSAM

2:THE COMMISSIONER AND SECRETARY TO THE GOVT OF ASSAM
 FOREST DEPARTMENT
 DISPUR
 GUWAHATI-6
 ASSAM

3:THE POLLUTION CONTROL BOARD
 ASSAM
 REPRESENTED BY ITS CHAIRMAN
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM

4:THE MEMBER SECRETARY
 POLLUTION CONTROL BOARD
 ASSAM
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM
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5:THE SENIOR ENVIRONMENTAL ENGINEER
 REGIONAL HEAD
 REGIONAL OFFICE
 KAMRUP
 ASSAM

6:THE DISTRICT COMMISSIONER
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

7:THE ADDITIONAL DISTRICT MAGISTRATE
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

8:THE DIVISIONAL FOREST OFFICER
 NORTH KAMRUP DIVISION
 RANGIA
 ASSAM

9:THE CIRCLE OFFICER
 NALBARI REVENUE CIRCLE
 NALBARI
 ASSAM-78133 

Advocate for the Petitioner     : MD S HOQUE, MR. M DEKA 

Advocate for the Respondent : SC, REVENUE AND DISASTER MANAGEMENT DEPT, SC, 
FOREST,SC, P C B A,GA, ASSAM  

                                                                                      

BEFORE
 

HON’BLE MR JUSTICE ARUN DEV CHOUDHURY
 

ORDER
 
 

12.03.2025

1.       Heard Mr. S. Hoque, learned counsel for the petitioner and Ms. G.

Hazarika,  learned  Standing  counsel,  Revenue  and  Disaster  Management
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Department, Assam for the respondent No.1. Also heard Mr. C.K. Baruah,

learned Standing counsel, Pollution Control Board, Assam for the respondent

Nos. 3 & 4 and Mr. S.K.Medhi, learned Government Advocate, Assam for the

respondent Nos. 6, 7 & 9.

2.      The petitioner is aggrieved by a letter dated 05.02.2025 whereby the

Consent  to  Establish  (CTE)  granted  in  favour  of  her  proprietorial  firm,

namely, M/s J.P.I.S. Enterprise was withdrawal.

3.      Issue notice, returnable on 22.04.2025.

4.      As  Ms.  Hazarika,  learned  Standing  counsel,  Revenue  and  Disaster

Management  Department,  Assam,  Mr.  Baruah,  learned  Standing  counsel,

Pollution  Control  Board,  Assam  and  Mr.  Medhi,  learned  Government

Advocate, Assam, accept notices on behalf of the respondent Nos. 1 ; 3 & 4

and 6,  7  & 9 respectively,  no  formal  notice  need  to  be issued to  those

respondents.

5.      Extra copies of this writ petition in requisite numbers be served upon

the aforesaid counsels.

6.      Notices be served upon the respondent Nos. 2, 5 & 8 through the office

of the Standing counsel, Forest and Environment Department, Assam within

a period of 5 (five) days from today.

7.      The respondents shall keep their records ready for perusal of this Court

so as to appreciate the reason for withdrawal of such Consent to Establish

which was earlier granted to the petitioner’s firm.

8.      List accordingly.

JUDGE

 

Comparing Assistant
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GAHC010045752025

       undefined

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. : WP(C)/1409/2025 

PARBIN SULTANA 
PROPRIETOR, M/S JPIS ENTERPRISE, W/O MD. JIYAUR PASA, NALBARI 
TOWN, WARD NO. 8, P.S. AND P.O.- NALBARI, DIST- NALBARI, ASSAM-
781335

VERSUS 

THE STATE OF ASSAM AND 8 ORS. 
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT 
OF ASSAM, REVENUE AND DISASTER MANAGEMENT DEPARTMENT, 
DISPUR, GUWAHATI-06, ASSAM

2:THE COMMISSIONER AND SECRETARY TO THE GOVT OF ASSAM
 FOREST DEPARTMENT
 DISPUR
 GUWAHATI-6
 ASSAM

3:THE POLLUTION CONTROL BOARD
 ASSAM
 REPRESENTED BY ITS CHAIRMAN
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM

4:THE MEMBER SECRETARY
 POLLUTION CONTROL BOARD
 ASSAM
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM

289
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5:THE SENIOR ENVIRONMENTAL ENGINEER
 REGIONAL HEAD
 REGIONAL OFFICE
 KAMRUP
 ASSAM

6:THE DISTRICT COMMISSIONER
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

7:THE ADDITIONAL DISTRICT MAGISTRATE
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

8:THE DIVISIONAL FOREST OFFICER
 NORTH KAMRUP DIVISION
 RANGIA
 ASSAM

9:THE CIRCLE OFFICER
 NALBARI REVENUE CIRCLE
 NALBARI
 ASSAM-78133 

Advocate for the Petitioner     : MD S HOQUE, MR. M DEKA 

Advocate for the Respondent : SC, REVENUE AND DISASTER MANAGEMENT DEPT, SC, 
FOREST,SC, P C B A,GA, ASSAM  

                                                                                      

BEFORE

HON’BLE MR. JUSTICE ARUN DEV CHOUDHURY 

               ORDER

22.04.2025      

Referring to this Court’s order dated 12.03.2025, Mr. S. Baruah, learned State

counsel submit that he will receive the record within a period of one week from today.

Accordingly, he prays for an adjournment.
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Prayer stands allowed.

Mr. I. Borthakur, learned Standing counsel, Forest Department also submits that

there is another writ petition pending involving same plot of land. Therefore, both the

matters shall be taken up together.

List this matter again on 06.05.2025 along with WP(C) No. 50/2025.

 

 

                             JUDGE

Comparing Assistant
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GAHC010045752025

       undefined

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. : WP(C)/1409/2025 

PARBIN SULTANA 
PROPRIETOR, M/S JPIS ENTERPRISE, W/O MD. JIYAUR PASA, NALBARI 
TOWN, WARD NO. 8, P.S. AND P.O.- NALBARI, DIST- NALBARI, ASSAM-
781335

VERSUS 

THE STATE OF ASSAM AND 8 ORS. 
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT 
OF ASSAM, REVENUE AND DISASTER MANAGEMENT DEPARTMENT, 
DISPUR, GUWAHATI-06, ASSAM

2:THE COMMISSIONER AND SECRETARY TO THE GOVT OF ASSAM
 FOREST DEPARTMENT
 DISPUR
 GUWAHATI-6
 ASSAM

3:THE POLLUTION CONTROL BOARD
 ASSAM
 REPRESENTED BY ITS CHAIRMAN
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM

4:THE MEMBER SECRETARY
 POLLUTION CONTROL BOARD
 ASSAM
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM
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5:THE SENIOR ENVIRONMENTAL ENGINEER
 REGIONAL HEAD
 REGIONAL OFFICE
 KAMRUP
 ASSAM

6:THE DISTRICT COMMISSIONER
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

7:THE ADDITIONAL DISTRICT MAGISTRATE
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

8:THE DIVISIONAL FOREST OFFICER
 NORTH KAMRUP DIVISION
 RANGIA
 ASSAM

9:THE CIRCLE OFFICER
 NALBARI REVENUE CIRCLE
 NALBARI
 ASSAM-78133 

Advocate for the Petitioner     : MD S HOQUE, MR. M DEKA 

Advocate for the Respondent : SC, REVENUE AND DISASTER MANAGEMENT DEPT, SC, 
FOREST,SC, P C B A,GA, ASSAM  

 Linked Case : WP(C)/50/2025

PARBIN SULTANA
PROPRIETOR
 M/S JPIS ENTERPRISE
 W/O- MD. JIYAUR PASA
 NALBARI TOWN
 WARD NO-8
 P.S. AND P.O.- NALBARI
 DIST.- NALBARI
 ASSAM- 781335
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 VERSUS

THE STATE OF ASSAM AND 7 ORS
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT. 
OF ASSAM
 REVENUE AND DISASTER MANAGEMENT DEPARTMENT
 DISPUR
 GUWAHATI-06

2:THE COMMISSIONER AND SECRETARY TO THE GOVT. OF ASSAM
FOREST DEPARTMENT
 DISPUR
 GUWAHATI-6

 3:THE POLLUTION CONTROL BOARD
ASSAM
 REPRESENTED BY ITS CHAIRMAN
 BAMUNIMAIDAM
 GUWAHATI-21

 4:THE SENIOR ENVIRONMENTAL ENGINEER
REGIONAL HEAD
 REGIONAL OFFICE
 KAMRUP

 5:THE DISTRICT COMMISSIONER
NALBARI DISTRICT
 NALBARI
 ASSAM- 781335

 6:THE ADDITIONAL DISTRICT MAGISTRATE
NALBARI DISTRICT
 NALBARI
 ASSAM- 781335

 7:THE DIVISIONAL FOREST OFFICER
NORTH KAMRUP DIVISION
 RANGIA
 ASSAM-

 8:THE CIRCLE OFFICER
NALBARI REVENUE CIRCLE
 NALBARI
 ASSAM- 781335
 ------------
 Advocate for : MD S HOQUE
Advocate for : GA
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 ASSAM appearing for THE STATE OF ASSAM AND 7 ORS

                                                                                       

BEFORE
HONOURABLE MR. JUSTICE MANISH CHOUDHURY

ORDER 
Date :  --06.05.2025

           Heard  Mr.  S.  Haque,  learned  counsel  for  the  petitioner;  Mr.  I.  Borthakur,  learned

Standing Counsel, Forest Department; Ms. G. Hazarika, learned Standing Counsel, Revenue

Department  and Mr.  S.  Baruah,  learned Standing Counsel,  Assam State  Pollution  Control

Board for the respondents.

          In the writ petition, W.P.[C.] no. 1409/2025, the category of code has been mentioned

as  10148,  which  pertains  to  Bench–IV.  However,  the  Category  Code  has  been  changed

subsequently to 10189. As a result, the writ petition, W.P.[C.] no. 1409/2025 is allotted to

Civil Bench–V. The previous writ petition, W.P.[C.] 50/2025 of the same petitioner pertains to

the  same  subject-matter  is  under  Category  Code  10148  and  the  writ  petition,  W.P.[C.]

50/2025 is allotted to Civil Bench–IV.

          The Registry is  to examine the reason for changing the Category Code of the writ

petition no. 1409/2025 from ‘10148’ to ‘10189’ which is otherwise residual Category Code.

Both the cases be listed, thereafter, before the appropriate bench in the next week.

 

                                                                                                                         JUDGE

Comparing Assistant
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GAHC010280392024

       2025:GAU-AS:10588

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. :  WP(C)/1409/2025

PARBIN SULTANA
PROPRIETOR
 M/S JPIS ENTERPRISE
 W/O MD. JIYAUR PASA
 NALBARI TOWN
 WARD NO. 8
 P.S. AND P.O.- NALBARI
 DIST- NALBARI
 ASSAM-781335

 VERSUS

THE STATE OF ASSAM AND 8 ORS.
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT 
OF ASSAM
 REVENUE AND DISASTER MANAGEMENT DEPARTMENT
 DISPUR
 GUWAHATI-06
 ASSAM

2:THE COMMISSIONER AND SECRETARY TO THE GOVT OF ASSAM
 FOREST DEPARTMENT
DISPUR
 GUWAHATI-6
 ASSAM

 3:THE POLLUTION CONTROL BOARD
 ASSAM
REPRESENTED BY ITS CHAIRMAN
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM
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 4:THE MEMBER SECRETARY
 POLLUTION CONTROL BOARD
 ASSAM
BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM

 5:THE SENIOR ENVIRONMENTAL ENGINEER
REGIONAL HEAD
 REGIONAL OFFICE
 KAMRUP
 ASSAM

 6:THE DISTRICT COMMISSIONER
 NALBARI DISTRICT
NALBARI
 ASSAM-781335

 7:THE ADDITIONAL DISTRICT MAGISTRATE
 NALBARI DISTRICT
NALBARI
 ASSAM-781335

 8:THE DIVISIONAL FOREST OFFICER
 NORTH KAMRUP DIVISION
RANGIA
 ASSAM

 9:THE CIRCLE OFFICER
 NALBARI REVENUE CIRCLE
NALBARI
 ASSAM-781335
 ------------

For the Petitioner(s)        : Mr. S. Hoque, Advocate

                                                                     
For the Respondent(s)    : Mr. J. Handique, SC, Revenue
                                              : Mr. I. Borthakur, SC, Forest
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BEFORE
HONOURABLE MR. JUSTICE DEVASHIS BARUAH

ORDER 
Date :  11.08.2025

 
Taking into account that Mr. S. Baruah, the learned Standing counsel

for the Pollution Control Board is not present, for the ends of justice, the

matter stands adjourned to be listed again on 27.08.2025.

 

                                                                                                                         JUDGE

Comparing Assistant
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GAHC010045752025

       undefined

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. : WP(C)/1409/2025 

PARBIN SULTANA 
PROPRIETOR, M/S JPIS ENTERPRISE, W/O MD. JIYAUR PASA, NALBARI 
TOWN, WARD NO. 8, P.S. AND P.O.- NALBARI, DIST- NALBARI, ASSAM-
781335

VERSUS 

THE STATE OF ASSAM AND 8 ORS. 
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT 
OF ASSAM, REVENUE AND DISASTER MANAGEMENT DEPARTMENT, 
DISPUR, GUWAHATI-06, ASSAM

2:THE COMMISSIONER AND SECRETARY TO THE GOVT OF ASSAM
 FOREST DEPARTMENT
 DISPUR
 GUWAHATI-6
 ASSAM

3:THE POLLUTION CONTROL BOARD
 ASSAM
 REPRESENTED BY ITS CHAIRMAN
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM

4:THE MEMBER SECRETARY
 POLLUTION CONTROL BOARD
 ASSAM
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM
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5:THE SENIOR ENVIRONMENTAL ENGINEER
 REGIONAL HEAD
 REGIONAL OFFICE
 KAMRUP
 ASSAM

6:THE DISTRICT COMMISSIONER
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

7:THE ADDITIONAL DISTRICT MAGISTRATE
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

8:THE DIVISIONAL FOREST OFFICER
 NORTH KAMRUP DIVISION
 RANGIA
 ASSAM

9:THE CIRCLE OFFICER
 NALBARI REVENUE CIRCLE
 NALBARI
 ASSAM-78133 

Advocate for the Petitioner     : MD S HOQUE, MR. M DEKA 

Advocate for the Respondent : SC, REVENUE AND DISASTER MANAGEMENT DEPT, SC, 
FOREST,SC, P C B A,GA, ASSAM  

                                                                                      

BEFORE
HONOURABLE MR. JUSTICE KARDAK ETE

ORDER 
Date :  27.08.2025
  

In  view  of  the  order  passed  today  in  I.A.(Civil)  No.  2813/2025,  the

petitioner to file amended cause title.

Registry to incorporate the names of newly impleaded respondent Nos. 10
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& 11.

As the newly impleaded respondents have already received the copy of

the petition along with annexures, no formal notice need be issued.

As prayed for, list the matter on 09.09.2025.

                                                                                                                         JUDGE

Comparing Assistant
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GAHC010045752025

       undefined

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. : WP(C)/1409/2025 

PARBIN SULTANA 
PROPRIETOR, M/S JPIS ENTERPRISE, W/O MD. JIYAUR PASA, NALBARI 
TOWN, WARD NO. 8, P.S. AND P.O.- NALBARI, DIST- NALBARI, ASSAM-
781335

VERSUS 

THE STATE OF ASSAM AND 10 ORS. 
REPRESENTED BY THE COMMISSIONER AND SECRETARY TO THE GOVT 
OF ASSAM, REVENUE AND DISASTER MANAGEMENT DEPARTMENT, 
DISPUR, GUWAHATI-06, ASSAM

2:THE COMMISSIONER AND SECRETARY TO THE GOVT OF ASSAM
 FOREST DEPARTMENT
 DISPUR
 GUWAHATI-6
 ASSAM

3:THE POLLUTION CONTROL BOARD
 ASSAM
 REPRESENTED BY ITS CHAIRMAN
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM

4:THE MEMBER SECRETARY
 POLLUTION CONTROL BOARD
 ASSAM
 BAMUNIMAIDAM
 GUWAHATI-21
 ASSAM
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5:THE SENIOR ENVIRONMENTAL ENGINEER
 REGIONAL HEAD
 REGIONAL OFFICE
 KAMRUP
 ASSAM

6:THE DISTRICT COMMISSIONER
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

7:THE ADDITIONAL DISTRICT MAGISTRATE
 NALBARI DISTRICT
 NALBARI
 ASSAM-781335

8:THE DIVISIONAL FOREST OFFICER
 NORTH KAMRUP DIVISION
 RANGIA
 ASSAM

9:THE CIRCLE OFFICER
 NALBARI REVENUE CIRCLE
 NALBARI
 ASSAM-781335

10:NAYAN MONI DEKA
 S/O MANGALU HALOI
 VILL- CHENGNOI
 P.S. AND DIST- NALABRI
 PIN-781337
 ASSAM

11:PRANJAL SHARMA
 S/O KHAGESWAR SHARMA
 VILL. CHENGNOI
 P.S. AND DIST- NALBARI
 ASSAM
 PIN-781337 

Advocate for the Petitioner     : MD S HOQUE, MR. M DEKA 

Advocate for the Respondent : SC, REVENUE AND DISASTER MANAGEMENT DEPT, SC, 
FOREST,SC, P C B A,GA, ASSAM  
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BEFORE
HONOURABLE MR. JUSTICE KARDAK ETE

ORDER 
Date : 09.09.2025  

     Heard Md. S. Hoque, learned counsel for the petitioner. Also heard Mr. S.

S. Roy, learned Government Advocate for the State of Assam and Mr. S. Baruah,

learned Standing Counsel, PCBA. 

     Mr.  A.  A.  Treya,  learned  counsel  appearing  on  behalf  of  the  newly

impleaded respondent Nos. 10 & 11 seeks sometime to file affidavit. 

     Accordingly, list this matter after 3 (three) weeks. 

     In the meantime, the respondents may file their affidavit. 

                                                                                                                         
JUDGE

Comparing Assistant
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